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August 9, 2004

MA-903/2004 in OA-164/2003

Present: Shri G. D. Bhandari, counsel for applicant

Smt. Harvinder Oberoi, counsel for respondents

MA-903/2004

Heard the learned counsel for the parties on MA-903/2004 in
OA-164/2003. This MA has been filed under Section 27 of
Administrative Tribunals Act, 1985 for execution of the order
passed by the Tribunal in the OA, referred to above, on 31.10.2003.
While the learned counsel for applicant has contended that the
respondents have taken no action on the direction issued by the
Tribunal in its order stated above, learned counsel for respondents
has stated that in obedience of the directions issued bi/ the
Tribunal, the respondents-department had aiready considered the
case of the applicant keeping in view the OM dated 5.5.2003 issued
by the DOPT. A copy of their reply in the matter had been sent by
Registered Post, which was not delivered. However, the same has
subsequently been sent by the Speed Post and the registered AD,
which was duly acknowledged by the applicant also. Even though
no date is specifically stated in the acknowledgement, the learned
counsel states that the same has been delivered on 11.3.2004,
which, according to her, must have been m&m applicant
prior to the filing of the MA, i.e., on 23.4.2004. She, therefore,
contends that the applicant is not fair in making an averment that
no action as yet has been taken by the respondents on the

directions of the Tribunal prior to the filing of the MA.



On the query of the Tribunal as to whether the respondents
have, in keeping with t ohsl [vat'ions made consigjered the case-
of the appllcant for two eHbsequent years, the leameq ‘counsg| has
contended that the reepqnqente ave cpnspdered her case for the
year 2004 along w|th that of another canqldate but for want of

vacancy in the q;re ot \rec[uitment qyotq, jt has not been possible for
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them to offer her any appomtment The commumcatlons sent to

her however qq nqt mqlcate that they will be con3|der|ng her case

qulnq h? Y?ﬁf 29?5 aﬁ ml! l(?ep'ng in view the ?p!m Qf th? PM
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contended that the caee of the appucapt wm be consndered once
again for the tm[d and ﬂnm yﬁ( !e g005 in keepmg with the

-tlt'\f!

instructions on compags!pnaﬁ apponntment
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